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Separate paging is given to this Part in order that 1t| may be filed
a5 a separate compilation :

I
CENTRAL BOARD OF DIRECT TAXES
NOTIFICATION
INCOME-TAX

New Delhi, the 28th May 1976

5.0. 373(E}—The following draft of certain  rules further tc!;; amend the Tncome-tax
Rules, 1962, which the Central Board of Direct Taxzes proposes!to make in exercise of
the powers conferred by sectior 295 of the Income-tax Act, 1961iﬁ (43 of 1961), s hereby
published for the information

of all persons likely to be aﬁectec} thereby; and notice is
hereby given that the said draft will be taken into consideration jon or after the 1st day
of July, 1976, : ! :

2. Any objection or supgestion which may be received from
to the said draft before the said date will be considered by the
Taxas. ’

any person with respect
I|Central Board of Direct

Draft Rules :
L. These rules may be called the Income-tax (Fifth Amendmént) Rules, 1976,

(1r93) - L
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2. After Tule 3 of the locome-tak Rules, 1962, the following rules shall be inseried,
namely:-—

sga, Deduction i respect of expenditure ol production of feature films.—(1) In
computing the profits and gains of the business of production of {eaturc films
curried on by a person (such person hereafter in this rule referred to 8%
“film produces’), the deduction in respect of the cost of production of a

feature film, shall be allowed-—
{a) in the case of a feaiure film, being 2 regional language feature film, in

accordance with the provisions of subrule (1) t© sub-sule {(4);

{b) in the case of a feature film, other than a regional language feature film,

in accordance with the provisions of sub-rnle {3) to sub-rule (7).

Explanation—In this rale,—
(i) “Board of Film Censurs” mMoans the Board of Film Censars constituted
undey the Cinematosraph Act 1952 (37 qf 1952);

(i) “cost of production”, in relation to a feature film, means the expendiiure
incurred on the production of the film, other than expenditure incurred
for the preparation of the positive prints of the flm or expenditore

incurred in connection with the advertisement of the film after it i8
certified for release by the Board aof Film Censars;

(iii) “regional langnag: feature flm"” means a feature film made in any lan-
guage (other than Hind] or Urdu} specified in the Eighth Schedule 1o the
Constilutiof.

(2) Where. during the previous yeayr in which & regional Janguape fealure film is
certified for reieasc by the Board of Film Censors, the film producer exhibits
the film. or sells the rights of exhibition of the film and, in either case, the

film is exhibited for ninety days or more during that year, the entire cost
of production of the film shall be allowsd as & deduction in the said previous,
year.

(3) Where, during the previous ycar in which 2 regional language feature lilm
. is cerlified for release by the Board of Film Censors, the film producer

exhibits the film or sells the tights of cxhibition of the film and, in either
case, the film is exhibited for less than pinety days during that year, the
cost of production of the filra, in so far as it does not cxceed the amonnt
for which such righty arc sold, shall he allowed as u deduction in the said
previous year; and the balance, if an¥, <hall be carried farwurd to the next.
following previous year and allowed as a deduction i that year.

(4) Where, during the previous year in which a rcgional fanguage feature film is
certified for release by the Board of Film Censors, the flm producer does
not exhibit the film or does pol sel the rights of exhibition of the film, no

deduction shall be allowed in respect of the cost of production of ihe film
in that year; and the cntire cost of production of the film shall be carried
forward to the next following previous year and allowed as a deduclion in
that year.

(5) Where, during the previous yeur in which a featurc film (not heing o reglonal
lungnage feature film) is certified for release by the Board of Film Censors,
the film producer sclls the rights of exhibition of such feature film in TES-

pect of all the tertitories tpecificd in fhe Tuble below sub-rule (11) {here-
after in this rule referred to as the said Table}, the entire cost of production

of the Rlm shall be allowed as 2 deduetion in that yeat.

Explanation—For the purposes of this subrvle and sub-rule (6}, the rights of

exhibition of a feature film shall be deemed to have been sold by the film

Pmduccr in respeet of Territory T. spevified in column (1) of the said Table
if s'uch rights arg gold in respect of any six or more of the areas specified
in ;fe';nsi) ](1) to (xx) enumerated under Tersitory L in Fxplanation 1 10 the
said Table.

{6} Where, during the previous year in which a featnre film {not being a regiomal
lunguage feature film) is certified for release by the Board of Film Censors,
the film producer sells the rights of exhibition of such feature film in Fes-

peel of only some of the territories specified in the said Table, the cost of
production to be sllowed as a deduetion m that year shall be an appropriate
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3
fraction of the entire coOst of production cof the ﬁlm;'g’ and the balancg shall
be carried forward to ihe next following previous year and allowed a5 a
deduction in that year. i'

Explanation—For the purposes of this sub-rule, “appropriate fraction” means the
fraction the RUMEralor of which is. the sum oI, ashthe case may be, ihe
ageregate of the sums specified in column (2) of thel said Table against the
ferritory of territories specified iR column (1) therei-gf in respect of which
the rights of exhibition of the feature film have been sold by the film pro-

ducer during the previons year and the denominator OiaE which is one bundred.

{7} Where, during the previous year jnp which a featurc film (not being a regional
janguage feature film) is certified for rclease by the Board of Film Censors,
the film producer dogs not sell the rights of exhibition of such feature il

in respect of any of the territories specified in: the shid Table, no deduction .
shall; be allowed in yespect of the cost of production of the film in that

year; and the entire cost of production. of the film shall be carried forward

to the next following previous year and allowed as al deduction in that year.
!

(8) Notwithstanding anything contained in the foregoing provisions of this rule,
the deduction under this rule shall not be allowed :gunless,—

(a) in a casc where the rights of exhibition of the feature film have been sold
or leased by the film producer, the amonnt for which the rights of exhi-
bition have been sold or lcased is credited in the jbooks of nccount main-

tained by him in respect of the year in which the .deduction is admissible;

(b) in a case where the rights of exhibition of the featu“rc film have been trams-
ferred on a minimum guarantee basis, the minium amount guaranteed
and the amount, if any, received in excess of the guaranteed amount, are

credited in the books of account maintained by him in respect of the year
in which the dednction is admissible. !

(9) Where the Income-tax Officer 3s of opimion that—

(a) the sale of the rights of exhibition of the feature film in various territories
does not conform to the classification of territories in the said Table; or

(b) the rights of exhibition of the feature film have ‘been transferred by the
film. prodocer by a mode not covered by the provisions of this rule; or

(¢) having regard to the facts and circumstances of the case, the application of
" the provisicns of this Tule gives rise to any difficulty.
the cost of produgction of the film may be allowed by the Income-tax Officer
in such other manner as he may deem suitable.

{10) For the purposes of this rule,—

(i) the sale of rights of axhibition of a fealure film includes the lease of such

righis or their transfer on a minimum guarantee basis;

(ii) the rights of exhibition of a feature flm shall be deemed to have been sold
only on the date when the positive prints of the film .are delivered by the
film producer to the purchaser of guch rights or where in terms of the
agreement between the film producer and the distributor, the positive
prints are to be made by the distributor, the date on which the negative
of the film is delivered by the film producer to the distributor.

{11} The provisions of this rule shail not apply in relation to the assessment year
commencing On the st day of April, 1976 or any earlier assessment year

unless—

{a) in a case where the assessment in tespect of fthat vear is pending hefore
the Tmcome-tax Officer, the film producer makes a2 declaration in wridng
pefore the Income-fax Officer that the cost of production of the feainre
film may be allowed in accordance with the provisions of this rule;

{b) in a case whers the assessmoent jn respect of thai year has been completed
by the Tncome-tax Officer and the film producer has preferred an appeal
or revision against the assessment made by the Income-tax Officer, the

film producer makes a declaration in writing Lefore the Appellate Assis-
-tant Commissioner, the Apbpellate Tribunal or. as the case may he, 1the
Commissioner thag the cost of production of the fealure film  may be
allowed in agcordance with the provisions of ihis rule.
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. T'HR TABLE
Territory in respeet of - 8Sum to be taken inio
which the righis ofex- agcount for determining
hibition of the fearnge th= cost of proinction
film have been sold du- to be allowed asa de-
ring the previous year _ duction
(1) . (2) ) W

Terpitory A : 17

Territory B . 16

Territory C 17

Territary D \ b4

Territory E ) 7

Terrivory F 4

Territory G 4

Territory H 5

Terprrory T 4%

Territory J 2;

Territory K 3

12

T

Territory L
Explanation |—The territorivs  referred to in the  foregoing Table shall have the
following meuning, namcly:—

Territory A: )

{a) The area comprised in the districts of Ahmadnagar, Greater Bombay, Kolab
Kolhapur, Nasik, Pune, Rainagiri, Sangli, Satara, Sholapur and Thane i
the State of Maharashtra;

(b) the whole of the State of Gujarat;

{c) the areas comprised in the districts of Relgaum, Bijupur, Dharwar and Nortk
Kanara in lhe Statc of Karnataka;

{d) the whole of the Union territory of Duadra and ‘_\'agar Haveli and Goa, Damary
and Diu. _

Territory B:

() The whole of the Urion (erritory of Delhi;
(b} the whole of the State of Uttar Pradesh,

Territory C:
(a) The whele of the States of Ayyam, Bihar, Manipur, Meghalaya, Nagaland
Orissa, Tripera, Sikkim and West Bengal:
{(b) the whole of the Union territory of the Andaman and Nivobar Tslands, Aruna
chal Pradesh and Mizaram. .

Tervitory D:
{2) The whole of the Statcs of IMaryana, Himachal Pradesh, Jammu and Kashmi
and Punjab: \
{b) the whole of the Union territory of Chandigarh.

Territary E:

(a) The area comprised in (he districts of Akola, Amravati, Bhumdara, Buldan
Chandrapur, Dhule, Jalgaon, Magpur, Wardha amd Yaviatmal in the Stz
of Maharashtra; - )

{b) the area comprised in the districts of Balaghat, Bastar, Betul, Rilaspur, Chhind
wara, ]')amoh,- Durg, Hoshangabad, Jahalpur, Khandwa {East Niwar
Mandla, Narsingapur, Raigarh, Raipur, Rnisen, Sapar, Seoni and Snurow
in the Statc of Madhva Pradesh.
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Lerritory F: l

The area comprised in the districts of Bhind, Chattarpur, Dan!a, Dewas, Dhar,
Guna, Gwalior, Indore, Jhadua, Kharcaon (West Niwar), N"andsaur, Morena,
Parma, Rajgarh, Ratlam, Rewa, Satna, Sehore, Shahdol, Shajapur, Shivpuri,
Sidhi, Tikamgarh, Ujjain and Vidisha in the State of Mallhya Pradesh.

|

|

Territory G: _ j
The wholg of ihe State of Rajasthan,
Territory H: - ' :

{a} The area Comprised in the districts of Adilabad, Karimn:'lg‘ar, Khanman,
Hyderabad, Medalk, Mabbubnagar, Nalgonda, Nizamabad dnd Warangal in
the State of Andhra Pradesh; :

(b) the area comprised in the districts of Bidar, Gulbarga and Rai ::hur in the State
of Karnataka;, B

|
{c} the area comprised in the districts of Awurangabad, Bhir, Nandad, Osmanabad
and Parbhani in the State of Maharashtra,

Territory I: :

‘The area éomprised in the districts of Bangalore, Bellary, Chikinagalur, Chitra-
durga, Coorg, Hassan, Kolar, Mandya, Mysore, Shimopa! South Kanara
and Tuokur in the State of Karnataka.

Territory 11~ :
|
The area comprised in the districts of Anantapur, Chittor, Cuddaglah, East Goda-

vari, Guntur, Krishna, Kurnool, Nellore, Prakasam, Srikalfulam; Vishaka-
patnam and West Godavari in the State of Andhra Pradesh.

“Territory K: ’

(a} The whole of the Slates of Kerala and Tamil Nadu; |

(b) the whole of the Union territory of Pondicherry and Lakshadiivccp.
Territory L: :
|

The area comprised in— i
(i) United Kingdom and Yreland, i

(ii) Western Europe, !
{(iii) USS.R. and East European countries.

(iv) North Africa. including  Algeria, Morocco, Tunisia, Libya, Mauritania,
Guinca, Senegal, Mali, Upper Volta, lvory Coast, Cabon, ‘1;‘05_30, Dahomey

and Gibraltar.

(v} West Africa, including Gﬁana, Nigeria. Sierra’ Leone, Gam!iaia. Comercon
and Liberia. ) i

(vi) East Af_riéa, inclnding, Kenya, Uganda, Tanzania, Zambin, M':gafawi. Mozam-
bique, Seychelles, Ethiopia, Somalia, Rwanda and Congo. |
(vii}) Mauritius, Medapascar (Malagasy Republic) and Reunjon Is:!’lands.
{viii} Aden, Yemen and Dijibonti. |'
(ix) Middle East, including United” Arab Republic, Sudan, Lebaron,
Irzn, Iraq and Torkey.
(x) Afghanistan. ;

(xi) Tsrael. . - ! :
(xii} Arabian Gulf, including Baharain, Kuwait, Qatar, Saudi A,:rabia. United
Arab Emirates (formerly cafled the Trucial States} and Cman
'xiii} Sri Lanka. t

Txiv) Bangla Desh.
{xv)} Burma.

Syrié, Tordan,
|
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(xvi} Far Easl, including Singapore, Malaysia, Brunsi, Indonesia, Indo-Chida coal-
prising of North and South Vietnam, Laos, Cambodia, Thailand, Hong-Kong
and the Philippines, Japan und Taiwan, Australia and New Zealand.

(xvii) Fiji Islands. |
{zviii} U.S.A, and Canada.

(xix) Latin America, including the counlrics in South America {except Guyana,
Surinam and French Guina) aad Cuba.

(xx) West Indies, including Antigua, Barbados, Famaica, Trinidad and Tobago, St
Lucia, 5t. Vincenf, l'apama, Surinam, Guyana and French Guina.

Explanation 2.—The reference to any distric in Explanation, 1 shall be consirued as
a relcrence o (he atea comprised in that district on the date om. which the Income-lak
(Fifth Amendment) Rules, 1976 are nolified in the Official Gazetie. .

Explanation 3.—1f, doring the previous Yyear in which a feature flm is certified fot
relcase by the Board of Film Ccnsors, the flm producer sells the rights of cxhibition of
such feature film in respect of less; than six arcas specitied in items (i) to [(xx) enumerated
under Territory L in Explanation 1 10 the foregoing Table, the sum specificd in colmn {2)
of the said Table againsl the terrilory or territories specificd in column (1) ibereof shail
e substituted by the snm arrived at by multiplying the nomaber of such areas sold by the
film producer <uring that previous year by the figare “2".

OB. Deduction in respect of expenditiive on  acquisition of distribution  righis of
feature filme—(1) In compuling thy profits and gains of the tusiness of
distribution of featurc (ilms carried on by a person: (such person hercafter im
this rule referred to as “film distributer™). the deduction in respect of the
cost of acquisition of a feature film shall be allowed in accordance with sub-
role (2) io sub-rule {4} ’

(2) Where, during the previous year in which u feature film is acyuired by the filoe
distribor. e exhibits the film ac gells tha righis of exhibilion of the film:
and, in either case, the film is exhibiled for nincty days or more during that

year, the entire cost of acquisition of thz film shall be allowed as a deduc;
Hon in the said previous year. -

(3) Where, during the previous year in which a feature [ilm is acquired by the filmr
disteibutor, e exhibits the film or sells the rights of exhibilion of the ﬁlml
and, in cither case, the film is exhibited for less than ninety days duaring

that year, the cost of acquisition of the film, in so far as it does rot exceed
the amount for which such rights arc zold, shall be allowed, as 2 daduction
in the said previous year and ihe balance, if any, shall be carried forward
to the mext following year and allowed as a deduction in that ycar.

(4) Where during the provious year in which a feutore film is acquired by the film
distributor, he does not exhibit the film or doss not scil the rights of exhi
hition of the flm, no deduction shall be sllowed in respest of the cost of

acquisition of the film in that year: and the entire cost of acquisition shally
be carricd forward to the next followine previous year and allowed as a
deduction in that wear,

{5) For the purposes of this Tule, the rights of exhibition of a feature filmm shall be
deemed to have been sold only on the date when thp posilive prints of the
film are dclivered hy the film distribulor to the purchaser of such rights.

(6) The provisions of this sule shall nat apply in telation to the assessment yoal
commencing on lhe 18t day of April, 1976 or any carlier assessment ycar
unless—

(a) in a case where the assessment in respect of that yeat i3 pending before the

Income-tax Officer, the film distributar malkes a declaration in writing before
ths Income-tax Officer that the cost of acquisition of fhic feature film may
be allowed in accordance with the provisions of this rle;

(b} in 2 case whare the assrssment in respect of that year has heen completed by
the Income-tax Officer and the [lm distribulor has preferred an appeal or
revision against ihe assesyment made by the Tncome-tax Officer, the filmr
distribulor makes w declatation in writing hefore the Appellate Assistant
Commissioner, the Appellate Tribunal or. as the case may be, the Com-
misioner that the cost of acquisition of the feature film mav be allowed i
accardance wilh the provisions of this rule.’.

[No. 1340/F No, 14221} J76-TPLT
0. P. RHARDWAIJ, Secy.
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fawr 3 A AT T fiy ﬁn AT I I sr‘?rtvr wTaT &
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(i) Pt & e ¥ wfaTd it e Fae SO T o1 et B
Py B YRt for Pipew et 2rer @3 el & S a1 ofae
firg w7 &, gy g Prew Femtar o P & AT AR
fesat & mpame, Tifatey 2 1 faeew 10 FATAT AT, TR
3o i =y Forey Poew 7 Aife Remr Frmtar arer frar 1
ey Gt st &, og s sqaT f § I fag g 8
(11) = frere % S7aeg 1 00, 1976 | wreew gv ard frior A o
fopey e Frrertor a3 efeher 3 s Y AT, ot e fir—
() T zur & el o ad Ay e frteor A tawr ¥ T
- qfram &, fwen fiwfar s wfawrdd & wRa QAT fefiga =aom
v w3y morag & Gt awe g5 fagw & Swawl ¥ wETC
TR A W N g _ .
() T ot 5 S AT AT I7 a1 #7 arae frafor
qu < foar T & T fees faatar 3 mawz afgwd D g
1 Fratr & faeg arfter ar g e &, Feew frratar For-
fraf, warrE mwr (s, it sfawor ar s % w9
Befy faf@a = @ ¥% fr warfa 1 fratr amw oo fram &
S & AAETT ST T S g |
[ty :
g Troners (ot arae sl - 7 WIfe o FERT F TY
¥ e A mfaER g ae ' ¥ g & o & g,
gmawfammd  fadfy ww AT -
arem o ¥ fam &9
i Ol
(1) | (2)
EREE w 17
KT @ 16
UFAT T . . : . X 17
T ¥ . . . - . 8
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R g Aol # fAfees

it #1 frefataa s g, i

qendR (%) WETSg TSA H AEHETT, Tl sy, S, M, A
i, TeATHT, FTE, A, ey A e et sranfarse A ;
(@) =gl JoCE T _
(). Fte® U & g, AT, WIS wite gere FAra fadt &
FuTfaee 84 ; , |
() g AR AT G AT war, gAn AR AT & W
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cwmax @ (F) faat 7T & A
(@) FATRT T T T | _
qegdim W (%) s, fgre, AfogT, W s, g, fag, fafes
T afesrdt & & SO U |
prefter & &

(@) sewr AT fawTams F1T, FETEA GRW, WL

TqeIEd |

aenEx 9 (F)

(@) s Fi EE d9 A |
qeEdR 3. (F) WG WA F TENAT , AR, AT,
(@) wex SRW TS F A, T, dga, fasray
g, gEmEE,  TEALT Fredar, (S9%

efgn gz, WETE, TALT, e, a, T

farmtY 3 gaTfaSe A

qe S¥W Ten ¥ fave, BaTyy, afaAn, ST, 4
s, e, @, (afew ), A
T, T, A, W, §E, . WS,

ISHAA | ¢

g, QA Swad AT farfaa ot & |

AT 6 e T A TS )
awsa & (F)
a4 ;

ST, ATgT, A AR EECRISEECUE R

FTeeT Aw TET F HIEAER, FEAAT, qTHT
TggaATy, AR, AT L arad

2o, fearee 3w, AT Az T & LY UK

T, FEIX, AR,

fasz 514 ;
 figzatsT, TG,

frmrg),  woee,

Tt T FSC

=, AT, ey,
R, 7, 9@,
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| A, ARE,
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(xi) T |

(xii) =@ 1 @) faed sava 3509, Faq, a7, aedr sxf=m,
FIAT wea T (A 95 357 SLF FA ) A AR
oI E :

(Xiii) e |
(%iv) amnim o
(xv) ==t

(XVJ) ¥gR 99 femar swavte famqR, defaan, 4, ﬁ::%fmrr, fgew s,
fegd It iz afwgor fagawms, nra;r‘rer wratfeat, qrédve,.
girwtr AT fwmeftdly awrfase &, srare #ite Fnaam, ise) o
A AT AT § |

(xvii) firsT gl )
(xViii) wgFr wsq amde A $3=ry -

(XiX) Sfzw swtonr e st aferor st 29 (sraran, g
A BT AT F B FT) AT FAT WA &

- - = . L4 L} = I L
(xx) Fw §& faad aeata @, ardee, e, fefvere s
21a, &2 o frar, §z finde, qmar, ghenw, 1ot Mg wEar
T § o

FEFW 2—-TRAFToy 1§ ey ford & wia fador &7 zrel'xm SITAT FIQAT
fe =g o7 aria #7 fawsT wwawy (visat gue) fAuw, 1976 Utwwr ¥ siugfag:

foou s €, oW (N § wvfaer s # g5 fady A

WERAST 3—afy IT oF 3¢ F Trew P e wenfs wa-5Y frew gaT;
@Y g Pt & fag swforg e v &, feew fortan 8% sorfse & wada &
AT, TF B e & 79 A a1aw o @A @l F w15 aerdd 5 ¥
el gt 72 (i) & (xx) @ ¥ Pfafee & 47 2008, 91 9 |ofn &, o s
wroet & WW (2) W, qud ww (1) § fafafre osmeg @ ma_mra‘f L
fafafane &, ow ufn & sfrearfaq fran sro St fees fatarera 9a of ad &
a5 wy Th St A den ¥ <2 wF § T A AR )
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og. FRIfel ® fIaew gfestdl § WerT 9% o7 1 G| 2t

(1) fet afad gra (Fe eafEm g fe § gay v fpew faa
% w7 ¥ fafaee fear mar 8) feq o <@ werfat & fraom ¥ Freare F ameT HIT
atfreriit aft o &, et i &) st e 41 ava s v-fr ( 2)
B gu-fram (4) oF F AT AT A SO

(2) wai, wa qf o & Svow fowd feed faoon oo #18 w1 wiwd
fFat ST 2, 9% fheR A1 walww s g W iEe ¥ gadT % wfgsr a7 340 &,
CqqT ST A (e 97 qmn §, 9 feew 9w ad ¥ T 90 AT gfgs {57 aF vaim

# it &, 7at fwent o1 qui wAT W $AE T A9 A T w w0 § =wIEE A
AT |

(3) wai, 35 @@ 3§ ¥ o fagd feen faae I Y waifam siwa

faar wrar 2, ag Teew #1 qato sean g 41 fwen gzma & wigsre aw g

cqar A1 § ¥ Peer ot qmr §, @g fReR 9F ad & S10T 00 T = fe a& wsiag

-1 FAT &, A2t foew F1 WA A1, A2 (5 TR IH FH W gfas 721 & foad oo

qfearc 33 T 3, S0 OF A9 ¥ FONT ¥ AW A AW A strosT, et afanT &1,

afz F& g1, S1w Frmt & fag gl e a9 39 g ¥ 3 ¥ w9 A
TS TR S o

' (4) wzh, swogd @ F grw forad fipew faerer ATT 1% FaTlEa #iwq

e o €, 9 feew T o T w8 A frem % wadiq & AtaET AEl FT

> @zl g v § R 1 T S0 Y aag F1E FENT FAAR TG F A AL

qof e avw S e gd @ & sl # et St gw A § e ¥ A
L ik noil

_ (5) zefmaa & sefiaAt & frra, fadt warfa= & gewi & whawd &1 Frag
7z gAgt g e 3 3 ardE 1y iy ¥ w7 feew % Qifafes fie, fined foaws
g1 o whawrdt & Fav &1 afvew fog Ay - o

 (s) w® fmaw x vdd vw fAEi af &, @1 | WA, 1976 T AL ZH1
&, gy gz fraton o & wvaed = ETE.;@ 2%, w5 o f—

(&) ddr q § fand o8 7§ @7 avw fraier mae sfgaTar & HE
afraa &, frew faqoe oy Suerdl & Tmer Gy Tafga o
8w & f wardfEa Y HAT A zg fony & gradl & aAe
o A A7 A E; ' ' o
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(@) Tt o ¥ fawdt 57 aq £ oaw frator s afam oo g
%1 foar war iz fmen faqw & zawe afaarr gra frg wy
frater 3 fazg o ar ITNTr forar 8, fipew Fraess arefieafa
SETAR ACFT (501 ), wfrer wlewr a1 e ¥ awer Qe ferfirer
TN T FTA § 5 vl 7 o097 av 3w frm & guayl
% STAT A FY A g0 :
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